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IN' THE CENTRAL ADMINISTRATIVE TRIBUNAL

~ ERNAKULAM
0.A. No. 423/90 199x
XA X BR: A :
DATE OF DECISION 5-7-199n
PN Ualsamma , Applicant (s)

M/s CV Antony &

SK Ba lahbaﬂdl‘an. _Advocate for the Applicant (s)
~Versus '
The Senior Superintendsnt  Respondent (s)

of Post OPficaes, Always & another.

Me. TRM Ibfahifnkhér‘a _ ____Advocate for the Respondent (s)1
‘ , _ g
Mr MM Saidu Muhammed !

CORAM:

The Hon'ble Mr. SP Muker ji, Vice Chairman
% .

The Hon'ble Mr. AY Haridaéan, Judicial Member

'Whether Reporters ot local papers may be allowed to see the Judgement? )"7
To be referred to the Reporter or not?
Whether their Lordships wish to see the fair copy of the Judgement ? e

To be circulated to all Benches of the Tribunal? peo
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JUDGEMENT
(shri AV Haridasan, Judicial Member)
In tnis"applicat;on filed'hndér Section 19 of the
Admidistrative Tribuhelé Act, the applicant uho'hae baen
-selected and app01nted as Extra Departmental Branch Post

‘ has
Master, Peringala on a resgular basis/complained that the

first raspondent has with a view to make it impossible for
her to Punction as E.0.B.P.M. for which .pdstshe vas selected
iﬁchllusion pith the second reséondaut, vhose services ip
the post of‘E.e.B.p.m.,'peringala were terminated, . - issued
Anﬁexura-A10 order directing the applicant to provide énothar

suitable accommodation for housing the Branch Post Bffice.
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It has also her complaint that inspite of the definite
‘instructions from this Tfibunailissuad during the pesndency
of this application to the first respondent to taksover
possession of the Postal articlés physically.frcm the secaqd.
applicant v
respondent and ta put the/lncharge thareof% using Police
- protection if required, the first raespondent isfdeliberately
abséainiég_from doing it with a visw t; see that}the applicant
is not anabléd to function as the E.D,E.E;N. In the statement
filed on behalf of the resbondents by theleénaad cdunsel, it
has been made clear that the first respondent is prepared to
allow the applicant to function as E.0.B.P.M., Peringala, |
providéd%:suitable accommodatian is prdcured by her for ths
purbbse. It'hasAalse been stated that the acceommodation
pressntly offefeﬁ N6.1/241 being ;ocated-at a corner of tﬁa
daliverf jurisdiétian of‘the Branch Pﬁst‘ﬂf?ice is highly
in;ohvenient and that it,uéuld be necessary in tha'interest
.,of.public to direct the applicant to précure g{premisas more
suitably idcated. Anyuay, going'through‘tha pleadings in the
-case, we understand that the Pirat réspondént is prepared to
: .abide by the arder to han#bver the Postal articles and charga
.of the £.0.8B.P.0, Peringala te the appllcant on her procuring
a_prqpér building to run the Post_foice.v The only.ohjection
‘on the side of the fi:st respondaht is that the building
presently offered ié'hot very convenient. In vieu of the

allegations made in the application and considering the necessitg

of XXXXXRXXXXX resumiﬁ;functioning of the Branch Poest Office
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without much delay; we are of the view ﬁﬁgt for the time being.
the applicant should be allowed to rum the posi Géficé‘ in the
building uhich is available in her possession i.a. buiiding

' : ‘ : oo mol-
No.I/241 so that the local public sewld netbs deprived of the
h R K
services of the E.D.B.P.O sincé the old one has ceased to
function. e make it clear that it uill be open fos the
Department to decide about.the suitability of the building to
rnn\thé Post Office. The Directaor of Postal Services, Central
' Region!Kuchi may get the suitability of the building No.I/241
to run the'E.D.B.?.ﬂ. verified by dapﬁting a sufficiently
senior officer otbervthanvthevfirst respaédent and if the
Director of Postal Serices’is nof satisfied about the location
or the convenience available in the building, the'abplicant
'may be directed to procurs zlmore,suitabla prémises within
a stipulated pefiod. |
2. Therefare:ua‘disposa of the application with the

direction to the first respandent'to handover the Postal

A

-

articles of the Post Office and charge of the B.P.0,, Peringala
to the applicant to bs run in the building No.I/241 within Pive
days from tho date of communication of this order. The course

adopted by us is only in the interest of public and in the

owe

interest of justice and it should not be understood as having
: : ‘ .

accepted or upheld the allegations made against the Pirst
. .

respondent, It will be open for the Director of Postal
&
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Services, Central Region, Kochi as mentiened earlier, tovgat

the suitability of the building VBrified by deputing a senior
bf’f’icef nther_thaa the f’ifst relsp'ondent and to give instruction .
to tﬁé apélicant to change thé premisés, if felt necessary
uithin}a reasonable time to be specified by the Director.

There is no order as to cgsts.

3. A copy of this order may be delivered to the
learned counsel for both the parties by hand.

( AV HARIDASAN ) ' ' ( SP MUKERJI )
JUDICIAL MEMBER - : VICE CHAIRMAN

5-7-1990
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